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hardships to the semi-literate workers especially in Goa; 
and

(b) if so, the steps taken by the Government to 
abolish the condition of emigration clearance to obviate the 
difficulties being faced by such workers ?

THE MINISTER OF STATE OF THE MINISTRY OF 
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a) 
and (b) The information is being collected and will be placed 
on the Table of the House.

Setting up o f Mega Power Projects

6168. SHRI G. VENKAT SWAMY : Will the PRIME 
MINISTER be pleased to state :

(a) whether any Committee has been set up by the 
Government for the selection of sites for new mega power 
projects in the country;

(b) if so, the details thereof;

(c) whether the Committee has submitted its report;

(d) if so, the details thereof alongwith sites identified 
for the purpose. State-wise; and

(e) the time by which the work for commissioning 
of projects is likely to be started ?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (DR. S. VENUGOPALACHARI) : (a) Yes, Sir.

(b) A ‘Site Selection Committee' under the Chair
manship of Member (Thermal), Central Electricity Authority 
has been set up to identify suitable sites for setting up 
of mega power projects in the private sector.

(c) and (d) The Committee was required to submit the
report by February, 1997. However, the time for submission 
of report was extended and it is now expected to be 
submitted by end June, 1997

(e) Commencement of work at any project will
depend on its formulation and development subsequent to 
the prioritisation of the project after consideration of the 
recommendations of the Site Selection Committee.

Gas baaed Power Stations

6169. SHRI ANCHAL DAS : Will the PRIME MINISTER 
be pleased to state

(a) the daily requirement of gas for the gas based 
power stations in the country and in Orissa;

(b) the linkage sanctioned by the Government against 
the requirement; and

(c) the details of any proposal for increasing the gas 
linkage in near future In respect of Orissa ?

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI T.R, BAALU): 
(•) to (c) Around 25 MMSCMD has been allocated to gas 
based power station against which the supply is around

18 MMSCMD. No allocation has been made to any power 
station in Orissa. There is no proposal for allocating gas 
to projects in Orissa as the gas projected to be available 
is fully allocated.

Transportation of Goods through Bangladesh

6170. SHRI ISWAR PRASANNA HAZARIKA : Will the 
PRIME MINISTER be pleased to state :

(a) whether the question of India being allowed to 
use a corridor through Bangladesh to transport its goods 
was discussed in the meeting of the Joint Economic 
Commission of the two countries held recently in Delhi 
during March, 1997:

(b) if so, whether any preliminary agreement in 
principle has been reached in this regard;

(c) if so, the details thereof;

(d) whether there was consensus on expansion of 
border trade as a part of greater cooperation in trade and 
commerce in the aforesaid meeting; and

(e) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF 
LAW AND JUSTICE (SHRI RAMAKANT D. KHALAP) : (a) 
to (e) The 5th meeting of the Indo-Bangladesh Joint 
Economic Commission was held in New Delhi from March 
10-12, 1997. On cooperation in transportation sector, the 
Commission recalled Article 8 of the Trade Agreement 
concluded between Bangladesh and India in 1980, which 
provides for “mutually beneficial arrangements for the use 
of their waterways, roadways and railways for commerce 
between the two countries and for passage of goods 
between two places in one country; through the territory 
of the other. The commission also recalled Article 12 of 
the SAPTA Agreement which provides for "developing and 
improving communication system, transport infrastructure 
and transit facilities for accelerating the growth of trade 
within the region', concluded in 1993 The two sides 
reaffirmed their earlier commitment to the above agree
ments and agreed tc take appropriate measures towards 
the further fulfillment of these agreement.

On border trade, the two sides discussed the question 
of trade in local produce between areas in India and 
Bangladesh at selected points contiguous to the border 
between the two countries It was agreed to set up a Group 
of experts to make recommendations on the modalities of 
border trade.

Minimum Wages

6171. SHRI VEERABHADRAM THAMMINENI : Will 
the Minister of LABOUR be pleased to state :

(a) whether the attention of the Government has 
been drawn to non payment of minimum wages by private 
organisations to its employees.

(b) whether it has also been brought to the Gov
ernment notice that implementation of Vth Central Pay
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Commission will widen the disparity in income between the 
Government employees and private employees;

(c) the action proposed to be taken by the Gov* 
emment to ensure payment of stipulated wages/salary by 
Private organisations to its employees; and

(d) if so, the details thereof ?

THE MINISTER OF LABOUR (SHRI M. 
ARUNACHALAM) : (a) to (d) Salaries payable to Govern
ment employees are determined by Government from time 
to time, while those payable to employees working in the 
private sector are negotiated and settled between the 
concerned employers and employees. The appropriate 
Government only fixes minimum wages as per provisions 
of the Minimum Wages Act, 1948 with respect to certain 
categories of workers who work in the notified scheduled 
employments in the private sector Parity between wages 
and salaries of Government employees and of employees 
working in the private sector does not exist and is also 
not attempted.

M inting o f Coins

6172. SHRI ASHOK PRADHAN : Will the Minister of 
FINANCE be pleased to state :

(a) the number coins imported and minted in the
Indian Mints during the last three years separately;

(b) the reasons for importing blanks coins;

(c) the expenditure incurred by the Government on 
import, year-wise;

(d) the concrete steps being taken by the Govern* 
ment for minting of these coins in the Indian Mints;

(e) whether the Government propose to import 
coins in large quantities during the current year; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.P. VEERENDRA KUMAR)

(a) No coins have been imported during the last 
three years The coins minted in the Government Mints 
during the last three years as under:*

Year In million pieces (approx)

1994-95 1707

1995-96 1450

^11996-97 ^  1566

(b) The coin blanks are being imported to meet the 
gap between blanks made in our Mints and the requirement 
of blanks for making coins

(c) The expenditure incurred on import of coin 
blanks during the last three years are as under; -

Year In crores (approx)

1994“95 Rs. 39.65
1995-96 Rs. 66.91
1996-97 Rs. 76.10

(d) The Government Mints at Mumbai, Calcutta and 
Hyderabad are being modernised to increase their capacity 
to make blanks and coins.

(e) and (f) : As a one time measure, the Government 
has decided to import 700 million peices of Re. 1/- coins 
and 300 million pieces of Rs. 2/- coins.

[ Translation]
State E lectric ity Boards

6173. SHRI LAKSHMAN SINGH : Will the PRIME 
MINISTER be pleased to state :

(a) whether the Union Government have taken any 
decision for waiving off the power tariff outstanding against 
the State Electricity Boards and Public Undertakings;

(b) if so, the total amount likely to be waived off;
and

(c) the details of authority. State Electricity Board 
and Public Undertaking who has recommended the waiving 
off this amount ?

THE MINISTER OF STATE IN THE MINISTRY OF 
POWER (DR. S VENUGOPALACHARI) : (a) No Sir.

(b) and (c) Do not arise in view of (a) above.

DDA

6174. SHRI VISHWESHWAR BHAGAT : Will the PRIME 
MINISTER be pleased to state :

(a) the details of the aims and objectives for which 
DDA was set up;

(b) the extent to which the aims and objectives have 
been fulfilled;

(c) whether the expenditure incurred on basic struc
ture by DDA is included in the price of flats sold to persons 
who got their names registered all over India;

(d) if so. the rationale behind it; and

(e) whether there is any proposal to divest DDA 
from the responsibility of constructing the flats and con
stitute a separate housing corporation for the purpose 7

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER 
OF STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (DR. U. VENKATESWARLU) : (a) The Delhi 
Development Authority was set up under the Delhi Devel
opment Act, 1957. As per the Act, the alms and objectives 
of the DDA are :


